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CENTRAL ADMINISTRATIVE TRI UNAL 
GUWAHATI BENCH: 

I! 	 ORD.ERSHEET 

ORIGINAL APPLICATION No: 	 1 200.9 

Transfer Application No 	: --------/2009 in O.A. No.---------------- 

Misc. Petition No 	: --------/2009 in O.A. No.-------------- 

Contempt Petition No 	: - --------/2009 in O.A. No,---------------- 

Review Application No 	: -- - --- - --/2009 in O.A. No.---------------- 

Execution Petition No 	: --------- /2009 in O.A. No.---------------- 

Applicant (S) 	: ----- 	----- 

Respondent (S) : 	 - 

Advocate for the: 	 ---- 
{Applicaent (S)} 	I'' S&-- 0 rne cotA 

Advocate for the : -------- -- --- --- --- --------------------------------------------
{Resporident (S)} 

urn! 

Order of the Tribunal 

09 	For the reasons recorded 

separately, 	this 	O.A. 	stands 

disposed of 

:V M.K.Chaturvedi) 
Mernber(A) 

Notes of the Registry 
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(M . P. Mbhanty) 
Vice- Chairman 
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CENTRAL ADMINISTRATIVE TRBUNAL 
GUWAHATI BENCH, GUWAHATI: 

O.A.No.149 of 2009 

Date of Decision 10.08.2009 

Shri Uttam Kumar Saha 
....

.
.. ...... Applicant/s 

Mr. J.Chutiya, 
....................... ....... .............................................. Advocate for the 

Applicant/s 
- 	 - Versus - 

U.O.I. & Ors. 
........................................................Respondent/s 

Ms. Usha Das AddI. C. G.S.C. 
...........Advocate for the 

Respondents 

MR. MANORANJAN MOHANTY, VICE-CHAIRMAN 
MR. MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER 

	

• 	1. 	Whether reporters of local newspapers may be allowed 	/No 

to see the Judgment?. 

	

• 	2. 	Whether to be relerred to the Reporter or not? 

	

3. 	Whether their Lordships wish to see the fair copy 	yes/No 

of the Judgment? 

Member 
lic,  C~T 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.149 of 2009 

Date of Order: This the 10th  Day of August 2009. 

HON'BLE MR.MANORAN]AN MOHANTY, VICE-CHAIRMAN, 
HON'BLE MR.MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER 

Sri Uttam Kurnar Saha 
Son of Late Bhabendra Kr. Saha 
Bishnu Rava Path, Beltola 
Guwahati, Assam. 
Applicant 

By Advocates : 	Mr. J. Chutiya, Mr. M. Doley, Ms. 
S. Sonowal 

-Ve r s us - 

Union of India represented by 
Comptroller and Auditor General of India 
10, Bahadur Shah Jaffar Marg 
Indraprasthra Head Post Office 
New Delhi- 24. 

Accountant General (A&E) 
Assam, Maidam Gaon 
Be.ltola, Guwahati- 29. 

Respondents 

By Advocate 
	

Ms. Usha Das, Addi. CGSC.. 

Order (Oral) 
O.A.No. 149 of 2009 

10.08.2009 

M.R.MOHANTY, V.C: 

On being mentioned by Mr.Jayanta Chutiya, learned 

counsel for the Applicant, this matter is taken up. A copy 

of this Original Application has already been supplied to 

learned Addi. Standing Coun 
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Applicant (an AAO of the office of the Accountant 

General (A&E) Assam) by an order dated 6th  August 2009, has 

been asked to go on transfer (on deputation basis) to the 

office of the Senior Deputy Accountant General (A&E) 

Nagaland at Kohima. Coming to know that he is being 

transferred (on deputation basis) from Assam/Guwahati to 

Nagaland/Kohima, the Applicant submitted a representation 

(on 05.08.2009) requesting the Accountant General! Assam to 

reconsider his case. In the said representation the 

Applicant has disclosed about his recent Gall bladder 

operation and his other ailments. He has also disclosed 

about some of his family problems; for which his transfer 

may affect adversely. 

In the impugned transfer order dated 6th  August 

2009, Applicant was asked to be released from 

Assam/Guwahati Accountant General Off ice in Forenoon of 

10.08.2009/to-day. Mr.LChutiya, learned counsel for the 

Applicant states that on 7th  August 2009, the Applicant has 

also submitted another representation pertaining the 

transfer order in question. 

Heard Mr. J. Chutiya, learned counsel appearing 

for the Applicant and Ms.Usha Das, learned Addl. Standing 

Counsel for the Central Government and perused the 

materials placed on record. 
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'Who will be posted where' is to be decided by 

the competent authority in control of the matter and this 

Tribunal, ordinarily, should not interfere in such matters. 

That apart, the Apex court has already decided that, on 

facing an order of transfer, one should go and report at 

the new Station/place of posting and, thereafter only, 

he/she should put up his/her representation for his/her 

appropriate posting/difficulties. At the same time it 

should be kept in mind that redressal of grievances of the 

employees (pertaining to their personal difficulties) at 

the earliest opportunity is a healthy personal management. 

In the aforesaid premises, we dispose of this 

case by way of granting liberty to the Applicant to put up 

his grievances before his authorities, in a comprehensive 

representation; which should be done by the Applicant 

within five days. Mr.J.Chutiya, learned counsel for the 

Applicant undertakes to give necessary instructions to the 

Applicant in this regard. While disposing of this case, we 

expect for an earTy disposal of the representations 

submitted and to be submitted by the Applicant. Respondents 

should also treat a copy of this Original Application as a 

representation (of the Applicant) addressed to them 

(Respondents) and take the same in to consideration 

expeditiously and pass orders under intimation to the 

Applicants. 

11 

7. 	Send copies of this order to the Applicant and 

the Respondents in the address given in the O.A. CQpi 2 
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this O.A. be also sent to the Respondents along with the 

copies of this order. Free copies of this order be also 

supplied to the Advocates appearing for both the parties. 
S 

(M.K.0 TURVEDI) 
	

(MANORANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

V 

LM 



(11 

Reed Pest with A/D.11  
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•'JTBAL. ADMISTRATIV TRIBUNAL 
aJ&AHATI EN1 : 1AJGkH ROJi 

4fli:s JAtMt 
0.A. No0 14 O 2009. 

Shri Uttam Kr: Saha 

—Versus-

tj0.I, & 0rs1 

MoPO WO  

ii $hr. Ut+am Kr S3h4, 
t'lishnu Rva Path, e!to1a, 

:tVáhati , ASSamQ1  

Applicant: 

Respondent(s) 

Dated - 

Applicant 

2 The Coptr'o11er and Auditor oanibrAl of India, 
ic, ahacttit Shah Jaffar Mrg, 
Inraprasthra Head Post Of!.ic, 
NeW Pihi lJ 24 

3i the Ac 	ce Untant neral ( ALU3) 
Asat 	ajdam Gaon, 
eitoia, Qwahai 781 029 4  

Rasponde nt(s): 

 shiJi Ghutiya, Mr. M. Doley & 
Ms: S, Sonowal, Advocate for Appl4.cant; 

5; Ms.-11 Tisha Das, Addi; CGSQ; for Rpohdehts: 

U1d enclosed herewith copy o the order 
dae 10/08/2009 paAed in 01 A. NO 149 Of 2009 by 
this Tribunal and do needful 

By Order, 

Z' 	above iq 	
SECTICOFFICER(J). 

AZI1ik 
r 	 co 

€. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.149 of 2009 

Date of Order: This the lOtt'Day of August 2009. 

HQN'BLE MR .MANORAN)AN MOH.ANTY, VICE-CHAIRMAN, 
HON'BL 	.ADAN ki1 thAtURVft±, AbIVjINtSTRATIVE MEMBEk 

Sri UttiUmar Saha 
Son 6 Ltt Bhaendra Kr. Saha 
Bishn!..i Rava Path, Beltola 
Guwaliati, Assärn. 
Applicant 

By Advocates : 	Mr. J. Chutiya, Mr. M. Doley, Ms 
S. Sonowal 

- Ve r $ Us - 

Union of India represented by 
Comptroller and Auditor General of India 
10, Bahadur Shah J'affar Marg 
nr pasthra Head Post Office 

New Delki- 24. 

AccoLnitaflt General (A&E) 
Assän, Midam Gaon 
e1o1a, Cuwah±i- 29. 

Respbr1ci$ 

By Advocate : 	Ms. Usha Das, Addi. CGSC. 

./\ 

CID 

( 	 ) 	
Q A49QfP 

.RMOJJArTY, V.0 

On being mentioned by Mr.Jayanta Chutiya, learned 

counsel for the Applicant, this matter is taken up4 A eby 

of. this Orgibal Application has,  already been supplied to 

learned Adc1. Standing Couflsel 
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2. 	Applicant (an AAO of the office of the AccontaM 

General (A&E) Assam) by an order dated 6th August 2009, has 

been asked to go on transfer (on deputation basis) to the 

office of the Senior Deputy Account4nt General (A&) 

Nagaland at Kohima. Corning to know that he is being 

transferred (on deputation basis) from Assam/Guwahati .to 

Nagaland/Kohirna, the Applicant submitted a representation 

(on 05.08.2009) requesting the AccoUntant çeneral/ Assam to 

reconsider his case. In the said representation th 

Appl1cart has disclosed about his recent Gall bladcr 

operation and his other aIlments. He has also disc1osd 

about some of his family problems; for which his transfer 

$ . 

may affect adversely. 

In the impugned transfer order dated 6th August 

2009, 	Applicant 	was 	asked 	to 	be 	released 	frbfli 

Assam/Guwahati Accountant General Office in Forenoon of 

10.08.20091(0-daY. Mr.).Chutiya, learned counsel for the 

Applicant states that on 
7th August 2009, the ApplIcant has 

also submitted another representation pertaining the 

transfer order in question. 

Heard Mr. J. Chutiya, lerned counsel appearIng 

for the Applicant and Ms.Usha Das, learned Addi. Standifl 

ounsèl for the Central Government and perused the 

m 
jeTri6\. 

erals placed on record. 

: 

p 
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'Who will be posted where' is to be decided by 

the competent authority in control of the matter and this 

Tribunal, ordinarily, should not interfere in such matters. 

That apart, the Apex Court has already decided that, on 

facing an order of transfer, one should go and report at 

the new Station/place of posting and, thereafter only, 

he/she should put up his/her representation for his/her 

appropriate posting/difficulties. At the same time it 

should be kept in mind that redressal of grievances of the 

employees (pertaining to their personal difficulties) at 

the earliest opportunity is a healthy personal management. 

In the aforesaid premises, we dispose of this 

case by way of granting liberty to the Applicant to put up 

his grievances before his authorities, in a comprehensive 

representation; which should be done by the Applicant 

within five days. Mr.J.Chutiya, learned counsel for the 

Applicant undertakes to give necessary instructions to the 

Applicant inthis regard. While disposing of this case, we 

expect for an early disposal of the representations 

submitted and to be submitted by the Applicant. Respondents 

should also treat a copy of this Original Application as a 

representation (of the Applicant) addressed to them 

(Respondents) and take the same in to consideration 

expeditiously and pass orders under intimation to the 

Applicants. 

Send copies of this order to the Applicant and 

in the address given in the 0 A Copies  

56. 
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ejjt. to t h e 	5pQgdei1tS. zilQnwittL.tfle 

Free copies of this order be also 

_-supplied to the Advocates appearing for both the parties. 

s& 

\
Sd!- 

M.L Chaturvedi 
Meniber.(A) 
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LM 

omcer 
nstratVe Inbun 

tat' BenCfl 



.4 

THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 
AT GUWAHATI 

(AN APPLICATION UNDER SECTION 1.9 OF THE ADMiNISTRATIVE TRIBUNAL ACT, 1985) 

Ori2inal Application No: 	/ 	of 2009 

0 

Uttam Kumar Saha 
Applicant 

Centrai Adminstrfive Tribuna 	 V S 
Union of India & Others. 

07 	AUG 2009 
Respondents -- -- - --------- 

.Guwahati Bench . . 

INDEX 

SL. NO. PARTICULARS PAGE 

1 Application 	.................. .......... 1-11 
2 Verification 	. .......................... S  12 
3 Annexure- 1 	............................ 13 & 14 
4 Annexure-2 	.............................. . 15&16 
5 Annexure-3 	........................... 17-19 
6 Annexure -4 	.......... ................. 20-22 
7. 	. Annexure -5 	........................... 23 & 24 
8. . 	Annexure-6 	..................... . ...... 25-28 
9. Annexure-7 	.............................. 29 
10. Annexure - 8 	........................... 30 
11. Annexure -9 	5 5 	 ........ .11 &3.:2 

Filed by 

Advocate. 

uc 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

AT GUWAIIATI. 

(AN APPLICATION UNDER SECTION 19  OF THE ADMINISTRATIVE TRIBUNAL, ACT) 

Oriiñal Application No: 	of 2009 

Uttam Kumar Saha 
Applicant 

-- 	 -Vs- 

tTlrnf 
	 Union of India & Others. 

Centra' Admänlstrattve Triburia; 	 Respondents 
2009 

Guwahat Bench 
	 LIST OF DATES 

LI 
Si. No. DATES 	. PARTICULARS 

19.06.1992 

	

	> Applicant joined as clerk-cum-typest in the Office 
of the AG (A &E) Assam, Shillong. 

11.01.2005 

	

	Applicant was promoted as section Officer (Group 
B non-Gazetted) and posted in the Office of the AG 
(A&E) Meghalaya, Shillong. 

30.03 .2006 

	

	Circular was issued for cadre separation of Group B 
cadre from Section Officer to Senior Accounts Officer 
in the AG (A&E) Offices, of any region. 

26.04.2006 

	

	ct Circular for separation and posting of Group B 
cadre in the ratio of 80:20 for AO/SO and fmal 
allocation in the Offices as per option. 

5.. 28.07.2006 	> Circular in respect of permanent allocation in the 
Offices as per option upon separation of common , 
Group B cadre. 



19.09.2006 

	

	> Sr. Dy. Accountant (Admn) issued an Order by 
which Group B Officers have been permanently 
allocated in order of Seniority. 

17.08.2007 

	

	Circular issued in pursuance of the Order of Central 
Administrative Tribunal incorporating the new 
provision. 

05.08.2009 

	

	Representation to the Respondent No. 2 to allow the 
Applicant to work in the Office of AG (A&E) Assam, 
Guwahati. 

06.08.2009 

	

	The Applicant is transferred to the' Office of the 
Sr.DAG (A&E), Nagaland, Kohima. 

Ce,nra j' ftij 
rnsnjsfmt,vo lrH;" 

v, 
tlflaj 

'u 2009 

rr 
e 

Fi1edb" 

• Advckate. 

•1 



THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

AT GUWAHATI 

(AN APPLICATION UNDER SECTION 19 OF THE ADMiNISTRATiVE TRIBUNAL, ACT) 

Original Application No: / ' 	of 2009 

Uttam Kumar Saha 
Applicant 

-Vs- 
Union of India & Others. 

Respondents 
Ceflfra, Adrni -  ""'I

" nistmtIve Thbun& 

0 7 AUG 2009 

ati Bench 4 	SYNOPSIS 

The Applicant joined as Clerk-cum-typist in the O/o the AG(A&E) Assam at 

Shillong on 19.06.1992. He was promoted as Section Officer Group 'B' Non-

Gazetted vide order dated 11.01.2005 and transferred to the O/o the AG (A&E) 

Meghalaya, Shillong from the O/o the Respondent No. 2. A circular on cadre 

separation was issued vide circular dated 30.03.2006 by which the decision of the 

Respondent Authority to separate the common Group 'B' officers from Section 

Officer to Senior Accounts Officer in the O/o the AG (A&E) of the NE Region. 

In the circular it has been stated that the staff may exercise their one time option 

for permanent allocation and accordingly the applicant was permanently 
allocated in the O/o the AG (A&E) Assam at Guwahati vide circular dated 

28.07.2006. Consequent to the judgment of the Hon'ble Central Administrative 
Tribunal, Guwahati a circular dated 17.08.2007 was issued incorporating the 

provision that the officer will be posted On deputation basis for a maximum 

period of 4 years or till the time vacancy arises in the parent office which ever is 

5 

f 

earlier. The gradation list as on 01.03.2008 clearly indicates that the applicant is 

senior to one Smt Dipali Das in service but she was not transferred in accordance 



with the policy on cadre separation issued vide circular dated 30.03.2006. The 

applicant is transferred to the O/o the Sr. DAG (A&E) Nagaland, Kohima by 
order dated 06.08.2009 for a maximum period of 4. years.. But the provision of 

serving on deputation for a maximum period of 4 years or till the time vacancy 

arises whichever is earlier is not incorporated in the transfer order dated 

06.08.2009. In the transfer order dated 06.08.2009 it has been stated that the 
applicant is transferred on the same condition as prescribed in the policy for 

separation of Group 'B' cadre whereas in the policy on cadre separation issued 

vide circular dated 3 0.03.2006 clearly pmvides that the junior most persons in 
excess of required strength in each cadre shall be sent to deficit office on 

deputation basis. As such the impugied order dated 06.08.2009 is issued 
malafidely to accommodate another officer by transferring the applicant and it is 

violative of Article 14 and 16 of the Constitution of India. 

Being aggrieved, the applicant assailed the order dated 06.08.2009 by way of this 

application. 

Central 	 Filed by 

07 AUG 2009 

uwahati Bench 	/ 	 . 	Advocate 



THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

AT GUWAHATI 

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATiVE TRIBUNAL ACT, 1985) 

Ori2inal Application No: 	 of 2009 
	 TZ- 

Sri Uttam Kumar Saha 

Son of Late Bhabendra Kr. Saha 

Bishnu Rava Path, Beltala 

Guwahati. 

Applicant 

	

0 U62OO9 	/ 

	 -Vs- 

Union of India represented by 

	

ahai8eflCh 	
Comptroller and Auditor General of India 

10, Bahadur Shah Jaffar Marg 

Indraprasthra Head Post Office 

New Delhi-24 

Accountant General (A&E) 

Assam, Maidam Gaon, 

Beltola, Guwahati-29 

Respondents. 

• 	 1. PARTICULARS OF ORDERS AGAINST WHICH THE 

APPLICATION IS MADE: 

a) Violation of the provisions of Cadre Separation 

Policy laid down in the Circular on Cadre 

Separation issued by the Respondent Authority 

vides CircularNo: AG/Sep/Gr.B/2006/141 dated 30-

03-2006. 
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I 
V. 

	 b) Office Order issued by the Deputy Accountant 

Cent 

Lluw!ah ii Ben ch j 

General (Admn) of the Office of the A.G (A&E), 

Assam, Guwahati vide Admn.1 Order No: 204 dated 
6th  August, 2009 transferring the Applicant to the 

Office of the Sr. D.A.G (A&E), Nagaland, Kohima. 

I 
I 

JURISDICTION: 
	 I 

The Applicant declares that the relevant matter against which the 

redresses is sought is within the jurisdiction of the Tribunal as per 

Section 15 of the AdministrativeTribunal Act, 1985. 

LIMITATION: 

The Applicant further declares that the application is filed within the 

limitation period prescribed under Section 21 of the Administrative 

Tribunal Act, 1985. 

BRIEF FACTS OF THE CASE: 

1. 	That the Applicant is a citizen of India by birth and resident of 

Guwahati in the district of Kanirup (Metro), Assam. Being a 

citizen of India, the applicant is entitled to all the rights and 

privileges guaranteed under the Constitution of India and laws 

framed there under. 

II. 	That the applicant joined as Clerk cum Typist in the Office of the 
Accountant General (A&E), Assam at Shillong on 19-06-1992. 

Subsequently he was transferred to the Office of the A.G. (A&E), 

Assam, Guwahati in February 1994. The applicant was promoted 

as Section Officer, Group-B (Non Gazzetted) vides Admn. 1 

Order No. 277 dated 11-01-2005 and transferred to the Office of 
the A.G (A&E) Meghalaya, Shillong. The applicant joined in the 

Office of the AG (A&E) Meghalaya, Shillong on 18-02-05. 



III. That the Sr. Dy. Accountant General (Adnm) of the office of the 

Respondent No: 2 issued the Circular on Cadre Separation vide 

Circular No. AG/Sep/Gr.B/2006/141 dated 30-03-2006 by which 

the decision of the Respondent authority to separate the common 

Group-B cadre from Section Officer. to Sr. Accounts Officers in 

the Office of the A.G(A&E) of N.E. region hither to controlled 

by the Accountant General(A&E) Assam, Guwahati was 

communicated. In the circular it has been clearly stated that the 

staff may exercise their one time option for permanent allocation 

in the offices of AG (A&E) ofAssam, Meghalaya, Manipur, 

------_._ Tripura, Nagaland and the. newly created offices of Mizoram and 
Centra' 	inistrstteThbunai Arunachal Pradesh and permanent posting may be allocated 

2009 

Guwahati Bench 

against the required strength on the basis of seniority of the 

officers. If the number of the optees for a particular office is more 

than the required strength of that office, the excess persons in 

each cadre (Sr.AO/AO/AAO/SO) who cannot be accommodated 

in the offices of their preferences shall be posted on deputation 

basis to the office for which the number of optees is less. If 

sufficient numbers of officers are not available for such posting 

on deputation basis, the junior most persons in excess of required 

strength in each cadre shall be sent to deficit office on deputation. 

basis. In the circular it has also been stated that the officers may 

be asked to give their preference for such posting mentioning the 

names of the deficit offices and they may be posted on the basis 

of their seniority and .preference. As such it is clear that the 

Respondent Authority is required to take option from the officers 

in accordance with the policy of cadre separation. But the 

Respondent Authority without adhering to the policy decision 

issued the impugned order dated 6-09-09 transferring the 

Applicant from the office of the Respondent No: 2. 

A copy of the circular dated 30-03-06 is 

enclosed herewith and marked as 

Annexure: 1. 



That another circular being Circular No. Estt. 1/3 20 dated 26-04- 

06 was issued for clarification in respect of separation of 

common Group-B cadre in which it has been stated that an 

officer who has given preference for more than one office for 

permanent allocation, will be considered for permanent allocation 

as per his seniority and option exercised by him. The officer who 

can not be accommodated, he will remain under the cadre control 

of Respondent No: 2. and posted on deputation to the deficit 

office till he is permanently allocated in the offices mentioned in 

the option. In the circular it has been further mentioned that once 

the officer is permanently allocated to the office of his choice, 

such allocation is final. The Sr.AO, AO, AAO and SO will be 

treated as four separate cadres for the purpose of allocation and 
CentraiAdminstTetIVeTdbu 	the ratio of 80:20 in Sr.AO/AO and AAO/SO will be maintained 

o 7 Ah 2009 	in each office while separating these cadres. 

Guwahati Bench 	 A copy of the circular dated 26-04-06 is 

enclosed herewith and marked as 

Annexure: 2. 

That the applicant submitted his option for permanent allocation 

in the Office of the A.G (A&E), Assam, Guwahati in pursuance 

of the circulars issued for cadre separation of Group-B officers 

and the Respondent authority after considering all aspect of the 

matter posted the applicant in the office of the Respondent No: 2 

permanently from the Office of the AG (A&E) Meghalaya. The 

order of permanent allocation was issued by the Respondent No: 
2 vide Circular No. AG/Sep/Gr.B/2006/64 dated 28-07-06 in 

which the name of the applicant is appeared at Serial No: 113. 

A copy of the circular dated 28-07-06 is 

enclosed herewith and marked as 

Annexure: 3. 

VI. That consequent upon separation of common Group B cadre 
among the AG (A&E) Offices in the North East region, The 
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Group B Officers have been permanently allocated in order of 

Seniority to the Offices as appeared in the column 7 of the 

Admn. 1 Order No. 132 dated 19.09.2006 issued by the Sr. Dy. 

Accountant General (Admn) of the Office of the Respondent No: 

2. The name of the Applicant is appeared at serial no. 244 of the 

order dated .19.09.2006 whereas the name of Dipali (Mandal) Das 

is appeared at serial no. 247. Though Dipali (Mandal) Das is 

junior to the Applicant in service but she has not been transferred 

in accordance with the policy of the separation of Group B cadre. 

[ :CtttraiAdminfstrtjy0 Thbuna I 
A copy of the Order dated 19-09-2006 

07 AUG 2009 	 is enclosed herewith and marked as 

Annexure: 4. 
Guwahatj Bench 

That the Hon'ble Central Administrative Tribunal, Guwahati 

Bench by order dated 26.03.2007 passed in OA No. 115/06 

issued a direction in paragraph 28 of the judgment to the effect 

that "the fear of the employees who will be posted' to deficit 

offices are genuine. They may have to wait for much longer 

period till they are repatriated to the offices of their choice. 

Whereas earlier all such officers on deputation were repatriated 

within a period of 18/12 months. This Tribunal therefore directs 

the respondents No. 2 to 8 that the policy of bifurcation of 

common cadre of Group 'B officers consisting of 

SO/AAO/AO/Sr. AO may be reviewed and for officers to be 

posted on deputation in the deficit offices, maximum limit of 

time period of such deputation prescribed after which they should 

be repatriated to the offices of their choice." 

That in compliance with the Order 'dated 26.03.2007 passed by 

the Hon'bnle Central Administrative Tribunal, Guwahati Bench 

in O.A. Nos 115/2006 and others; the policy on cadre separation 

of Group B Officers in the Office of the North East Region has 

been reviewed prescribing a maximum period of deputation. 

Accordingly the Group B Officers who are permanently allocated 

to the Office of the AG(A&E), Assam, Guwahati but could not 

I 



be accommodated for want of vacancy were transferred and 

posted on deputation basis for a maximum period of four years or 

till the time vacancy arises in the parent office, whichever is 

earlier. The Order was issued by the Sr. Deputy Accountant 

General vide Adnm. 1 Order No. 153 dated 17.08.2007. But in the 

impugned order dated 06.08.2009 the maximum period of 

deputation has not been followed. 

/ CentrazMmjflfr,,T,.buflaI 	 A copy of the Order dated 17.08.2007 

/ 	0 7 AUG 2009 	1 	is enclosed herewith and marked as 

J Annexure: 5. 

Guwahati Bench 	I 
the Gradation list as on 0 1-03-08 of the employees of the 

Office of the Respondent No: 2 was published by the Accountant 

General(A&E), Assam, Guwahati. In the gradation list the name 

of the Applicant appears ahead of Smt. Dipali Das who is junior 

to the petitioner in service. As per policy decision of cadre 

separation the junior most persons are required to be transferred 

at first. But the Respondent authority in violation of the policy 

decision of cadre separation transferred the Applicant from the 

Office of the Respondent No: 2. 

A copy of the Gradation list is enclosed 

herewith and marked as Annexure: 6. 

X. 	That the Ministry of Finance, Govt. of India had decjded to 

upgrade the pre-revised pay scale of Section Officer and 

Assistant Audit Officer / Assistant Accounts Officer and placed 

them in a common Pay Band, merging the posts of Section 

Officer and Assistant Accounts / Audit Officer. Consequently the 

merged cadre of Section Officer and Assistant Audit Officer is 

re-designated as Assistant Accounts Officer! Assistant Audit 

Officer and classified as Group-B Gazetted officer. The circular 

was issued by the Asstt. Comptroller and Auditor General of 

India vide Memo No. 697-6PC/GE-(ii)!22-2009 dated 
27.05.2009 



-r 

A copy of the circular dated 27.05.2009 

is enclosed herewith and marked as 

Annexure: 7. 

XI. That the Applicant filed a representation before the Respondent 

No. 2 on 05.08.2009 with a prayer to allow him to continue in the 

Office of the AG (A&E) Assam, Guwahati in which he is 

working permanently after cadre separation on the basis of 

allotment of post at the ratio 80:20 of AAO/SO. The Applicant in 

his Application further states that he had already served at the 

deficit Offices and posted in the Office of the Respondent No. 2 

f on permanent allocation after ôadre separation. 

1 
07 J 2009 	 A copy of the representation dated 

____________ 	 05.08.2009 is enclosed herewith and 7a 
Guwahati Bench 	 marked as Annexure: 8. 

)UI. That after cadre separation of the Group-B Officers of the Offices 

of the Offices of Accountant General( A&E ) of North East, the 

Applicant was transferred and posted at the Office of the 

Respondent No. 2 on permanent allocation. 

XIII. That the Group B Officers who are permanently allocated to the 

Office of the AG (A&E), Assam, Guwahati but could not be 

accommodated for want of vacancies in the Office of the 

Respondent No. 2 were transferred and posted on deputation to the 

deficit offices of AG (A&E) of any North- Eastern Region for a 

maximum period of four years or till the time vacancies arises in 

the parent office which ever is earlier and for that purpose Admn. 1 

Order No. 153 dated 17.08.2007 was issued by the Respondent No. 

2. 

XIV. That the Applicant is transferred and posted on deputation basis to 

the Office of the Sr. DAG (A&E), Nagaland, Kohima vide 

Admn.1 Order No. 204 dated 06.08.2009 issued by the Deputy 

Accountant General (Admn) of the Office of the Respondent No. 2 



on the same condition as prescribed in the policy for separation of 

Group B cadre. 
A copyof the Order dated 06.08.2009 

is enclosed herewith and marked as 

Annexure: 9. 

5k;) GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

That there are violation of the Article 14 and 16 of the 

Constitution of India. 

That the transfer of the Applicant is in violation of the policy 

issued on 3 0.03.2006 in respect of cadre separation of Group B 

Officers in as much as the Applicant was posted in the Office of 

the Respondent No: 2 on permanent allocation after taking into 

onsideration of their one time option of permanent posting. 
Tfibunai  

o 	200 	() That the Applicant was transferred to the Office of the 

j e ratio 0
esPondent No. 2 after taking into account of the post vacant in 

'Guwahati Bench 	t f 80:20 of AAO/SO which is required to be maintained 

in accordance with the circular on cadre separation issued by the 

Respondent Authority. 

That as per circular dated 30.06.2006 the option is required to 

be taken from the Assistant Accounts Officers of Group B cadre 

for posting but no option has yet been taken from the Assistant 

Accounts Officers after merger of the AAO and SO in the common 

Group B cadre post. 

That in the impugned order of transfer dated 06.08.2009, it has 

been stated that the applicant is transferred for a maximum period 
of 4 years from the date of taking over charge on the same 

condition as prescribed in the policy for separation of Group B 
cadre. But in the policy for separation of cadre it has been clearly 

stated that if sufficient officers are ,not available for such posting 

on deputation basis, the junior most persons in excess of required 



strength in each cadre shall be sent to. deficit office on deputation 

basis and no willingness shall be necessary for this purpose. 

Though Smt Dipali (Mandal) Das is junior to the Applicant in 

service but she has not been transferred to any other deficit office 

which is in clear violation of the circular on cadre separation and 

Article 14 of the Constitution of India. 

f. That in pursuance of the judgement of the Hon'ble Tribunal the 

office order dated 17-08-07 was issued incorporating the provision 

that the officers will be transferred to the deficit offices for a 

maximum period of 4 years or till that time vacancy arises in the 

parent office, which ever is earlier. But the impugned order dated 

6-08-09 was issued without adhering to that provision. 

I. 
	 g. That the officers who will be repatriated after transfer of the 

) 

Centrai AØminstrativ.ThbUflaI Applicantin pursuance of the impugned order dated 6-08-09 has 

0 	u 2009 	not yet been completed the 4 years term. As per the policy of cadre 
+ 	i-h ,csr "r 111 1 	 +A A. 	 ,.r( A 

t.414I 
uwahati Bench 

aLI7II Lii'.., '.JIIi'.s'..,i '..'LA1 'JIIIJ LI'.., i'.1JULI iaL."4 aIL,i 	iiipiILi'.Jii '.11. F 

years term or whenever the vacancy arises. But with the intention 

to create a vacancy and to acconimodate another officer, the 

applicant was transferred malafidely to help a particular officer. 

6. DETAILS OF REMEDIES EXHAUSTED: 

The Applicant has filed a representation to the Accountant General 

(A & B) Assam on 05.08.2009 with a prayer not to transfer the 

Applicant from the Office of the Respondent No. 2 to any, other 

deficit Offices of Accountant General (A & E) of other offices of 

North-East Region as the Applicant had already served at the deficit 

Office and after cadre separation permanently posted at the Office of 

the Respondent No. 2 under the policy of posting in the ratio of 80: 
20 of AAO / SO. '!4 	 kLA QLQJLL2Uj 

4j,(ok 	 iU•JJT 

M.A4LJ' QrcLA-' O(fi14 0 (. 0 g 09. 



7. MATTERS NOT PREVIOUSLY FILED OR PENDING 

BEFORE ANY OTHER COURT [TRIBUNAL: 

That the Applicant declares that the matter regarding this 

Application is not pending in any other Court of Law or any other 

Statutory Authority or any other Bench of the Hon'ble Tribunal. 

d) RELIFE SOUGHT FOR: 

In the premises aforesaid it is most respectfully prayed 

that the Hon'ble Tribunal may kindly be pleased to admit this 

Application, call for the recérds and on perusal of the records and 

________ 	1 upon hearing the parties be pleased to grant the following reliefs: __ ___ 
Iw3dTT 

) 

CentraiAdminstTM$vSTribufla 

U 7 r.Uj 2009 	
(A) Direction to the Respondent No. 1 &2 not to disturb the posting 

of the Applicant in the Office of the Accountant General (A& E) 

Guwahati Bench 	Guwahati in which he is permanently posted. 

Direction to the Respondent No. 2 not to transfer the ApplIcant 

to the other Offices of AG (A &E) of Meghalaya, Manipur, Tripura, 

Nagaland, Mizorum. and Arunachal Pradesh from the office of the 

Respondent No: 2 

Stay the impugned Admn. 1 Order No. 204 dated 06.0 8.2009 

issued by the Deputy Accountant General (Admn) of the Office of 

the Respondent No. 2 transferring the Applicant from the Office of 
the Accountant General (A & E) Assam, Guwahati to the Office of 

the Sr. DAG (A&E), Nagaland, Kohima. 

And any other such Order I Orders as the I-Ion'ble Tribunal may 

deem fit and proper for the ends ofjustice. 

8. INTERIM ORDER PRAYED FOR: 

The Applicant prays that in the interim, the Hon'ble Tribunal may 

kindly be pleased to stay the Admn. 1 Order No. 204 dated 



06.08.2009 transferring the Applicant from the Office of the 

Accountant General (A & E)Assam, Guwahati to the Offices of Sr. 

DAG, Nagaland, Kohima. 

9. That the Applicant furthers declares that the present application is 
filed by him through his counsel before this Hon'ble Tribunal. 

I 
cen&aA fflh1 

0 UG 2009 

Tuwaf)atj Bench 

10.PARTICULARS OF POSTAL ORDER SUBMITED AS 

APPLICATION FEE: 	 -; 

Postal Order No.: 3 	"1 I q 01  1 

Date of Issue: 0 
C. 	Issued from: ci. f 0 . 	C 

d. 	Payable at: Guwahati 

11.LIST OF ENCLOSURES: * As per index. 
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Bench 

VERIFICATION 

I, Sri Uttam Kumar Saha, aged about 45 years, son of Late Bhabendra 

Kumar Saha, resident of Bishnurabha Path, Beltola, Guwahati in the 

District of Kamrup (Metro), Assam do hereby verify that the contents in 

paragraphs 4 [(II) to (XIV)J, 6 and 7 are true to my personal knowledge 

and those made in paragraph 5[(a) to (G)], are believed to be true on legal 

advice and that I have not suppressed any material fact. 

And I sign this verification on this 7th  day of August 2009 at 

Guwahati. 

'L4f 
DEPONENT. 
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J .  
OFFICE OF THE ACCOUNTANT GENERAL(A&E) ASSAM. GUWAHATI 

Circular on Cadre Separation 

Circular No.AG/Sep/Gr.' /2006/141 	 Dated 30/3/2006 

Headquarters office has decided to separate the common Group 'B' cadre 
from Section Officers to Sr. Accounts Officers in the A&E offices of the N.E. 
region hither to controlled by the Accountant General(A&E) Assam. 
Guwahati. 
The offices to which the staff may exercise their one time option are the A&E 
offices at Assam. Meghalaya, Manipur, Tripura, Nagaland and the newly 
created offices of Mizoram and Arunachal Pradesh. 
The separation of Group 'B' cadres would be in accordance with the 
following criteria :- 
The existing staff may be allocated on permanent posting against the required 
strength on the basis of the seniority of the officers who have exercised their 
option for allocation to such offices, irrespective of their base office.. 
If the number of optees for a particular office is more than the required 
strength of that office, the excess persons in each cadre 
(SAO/AQ/AAO/SO),who can not he accommodated in the office of their 
preference against the required strength of that office as per their seniority, 
shall he posted on deputation basis to the office for which number of optees is 
less than the required strength of that office viz deficit offices. If sufficient 
volunteers are not available for such posting on deputation basis, the junior 
most persons in excess of required strength in each cadre shall be sent to 
deficit office on deputation basis. No willingness shall be necessary for this 
purpose but deputation allowance shall be payable. However, they may be 
asked to give their preference for such posting mentioning the names of deficit 
offices and as far as possible they may he posted to such deficit offices on the 
basis of their seniority and preference given by them for this purpose. These 
persons shall be posted to the office of their choice on the basis of their. 
seniority on availability of subsequent vacancies against the required strength 
in such offices. The surplus optees shall also form part of the cadre of their 
office for which option was exercised by them. 
If the number of optees for a particular office is less than the sanctioned 
strength of that office all the optees shall he allocated to that office. The 
remaining vacancies shall he filled by deputation of surplus optees as per 
guidelines laid down at V above. The vacancies arising due to repatriation of 
the deputationists to the office of their choice will be filled up by the 
concerned offices as per provisions contained in the Recruitment Rules for the 
concerned posts. 
The promotions to Group B' posts after the separation of cadre shall be made 
by the concerned offices from amongst the eligible officers of their office. 
However, in surplus offices no further promotion will he made till all the 

l uvvahati Bencii 



surplus optees posted to deficit offices on deputation basis are accommodated 
in these offices. 
Direct recruitment will be done in the deficit offices only against the 
requisition already placed/to be placed to Staff Selection Commission. 
With a view to implement the above scheme of separation of cadres of Group 
'B' posts, all the present Group 'B' Officers (Section Officers to Senior 
Accounts Officers including those on deputation and on foreign service) of 
this office are herebby directed to exercise their options in the enclosed 
"FORM OF OPTION" and submit the same to the Senior Accounts 
Officer/Adnm. of this office by 15th  April, 2006 positively. He should also 
prepare a list of officers on leave and ensure sending of this circular with 
'Option Form' to them by Registered post. 

Sr. Dy. Accountant General (Admn.) 

) Centr 	 Thtia: 

/ 	
HU' 2009 	

( 

I 
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ANN2cUgC 2 

OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA ETC., 
SHILLONG..79300 I 

Circular No. Estt.1/ 320 	 Dated:- 26/4/06 

In continuation to this Office Circular No. 239 dated 21.4.2006 regarding 
Separation of Common Group 'B' cadres from Section Officers to Sr. Accounts Officers, 
the following clarification furnished by the Headquarters Office is circulated to all 
concern. 

Proposed Sanctioned Strength of Gr.'B' cadres for the Office of the Meghalava. 
Arunacha] Pradesh and Mizoram. 

MEGHALAYA 	AiPRADESH 	MIZOR{ Sr. AO/AO 	9 	 4 	 3 
AAO/SO/Supr. 	26 	 13 	 11 

An Officer, who has given preference for more than one office for permanent 
allocation, will be considered for permanent allocation as per his seniority and 
option exercised by him. If he can not be accommodated to the office of his first 
choice he will be considered for permanent allocation to the office mentioned at 
Si. No. 2 and so on, if however he cannot be accommodated to any of the these 
offices as per his seniority and option he will remain under the cadre control of 
the Accountant General (A&E) Assarn.. Guwahati and posted on deputation to the 
deficit office(s) till he is permanently allocated to any of the offices mentioned in 
the option against the subsequent vacancy arising in the concerned office(s). 

Once the officer is permanently allocated to the office of his first or subsequent 
choice in the option form. such allocation is tinal and no further change will be 
allowed. 

As no further promotion will be macic in surplus offices till all surplus opteees 
posted on deputation to deficit offices are accommodated, the concerned surplus 
offices will acconunodate their surplus optecs against subsequent vacancies. 

Sr.AO, AO, AAO and SO will be treated four separate cadres for the purpose of 
allocation and the ratio of 80:20 m Sr.AOAO and AAO/SO will he maintained in each office while separating these cadres. 

The sanctioned strength and PIP for the newly created offices of Mizorain and 
Arunachal Pradesh is being intimated by,  HQr-s. Office (BRS wing). No additional 
post is being created for the present. 

(Contd... P12) 

J ,  
'I 
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The officers who are presentl' on deputation to other offices will be allocated to 
the offices as per their senioriiy-cum-prefereflce. They will be repatriated from the 
borrowing office(s) to their allocated office subject to availability of vacancy in 
that office. No supernumerary post will be created in any office. 

The sanctioned strength minus existing vacancies proportionately distributed in 
each cadre is the required strength for the purpose of separatOfl 01 cadre. No 

additional post is being created for the present. 

(Authority:- AG1s Orders dated 26.4.06 at PI7N of the File) 

• 	Sdi- 
ESTABLISHMENT OFFICER 

Memo No. Estt. 1/10-1 5ISOC/Gi.B'/2006-O7!'3232 2 
	 Dated:- 264/06 

Copy forwarded for information to:- 
All Sr. AOsiAOs 
All AAOs!SOs 

C)o 
ESTABLISHMENT OFFICER 



Assam Assam 

Assam Assam 

Assam Assam 

Manipur - 	Assam 

Permanently allocated 

Permanently allocated 

Permanently allocated 

Permanently allocated 

PREMENDU KANTI SEN 	Sr. A.O 

BROJENDRA CHOUDHURY Sr. A.O 

DEBABRATA 
CHAKRABORTY 

M.KULANDAI RAJ 

Sr. A.O 

Sr. A.O 

* 

 —rT - 

OFFICE OF THE ACCOUNTANT GENERAL(A&E) ASSAM, MAIDAMGAOIN, 
BELTOLA, GUWAHATI-781 029 

Circular No. AG! Sep/Gr.'B/2006/64 	 28 July, 2006 

Consequent on their Promotion to the cadre of SO!AAO/AO/Sr.AOs., 
the officers were liable to be transferred and posted to any of the offices of 
the Accountant General (A&E) Assam, Nagaland, Tiipura, Manipur, 
Meghalaya etc. or any other offices likely to be opened in future in the N.E. 
Reg 10 ii. 

As per Policy on Cadre Separation issued under Circular No. AG! 
Sep/Gr.'B'! 2006!141 dated 30/3!2006 the following Group 'B' officers are 
hereby transferred and posted to the office(s) as shown below 

Present place Place of posting 
SI No Name of the Employee Design of posting consequent upon Remarks 

ation OIo the Cadre Sep 
(1) (3). AG/A&E)/Sr 0/othe 	, 

DAG(A&E) AG/A&E)/Sr. DAG 
-- 	 •- •• (A&E. 

(5) -; ,_ --- - .4 

-. 

ASSam Assarn Permanently aHocated 1. CHINMOY ROY Sr.kO 

CHINMOY Assam Assam Permanently allocated 
2 S r.  A • BHATTACHARJEE 

Assam Assam Permanently allocated 3. SWADESH KUMAR DAS Sr. A.0 

4 DEBABRATA Sr.  Assam Assam Permanently allocated 
• BHATTACHARJEE . 	 .  - 

Deputation Assam Permanently allocated 5. - RANAJIT DHAR Sr. A.O 

MUKUR KANTI Assam Assam Permanently allocated 
6 Sr A • CHOUDHURY 

7. BIDYUT KR.CHOUDHURY Sr. A.O Assarn Assam Permanently allocated 

12. LAKSHMAN OH. DEY 
	

Sr. A.O 
	Assam 
	Assam 	Permanently allocated 

j_9j  ";4 xj~ / Ce fl 

: 1? 	2000 
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Present place Place of posting 
No. 

Name of the Employee Design of postIng consequent upon Remarks 
(2) ation OIo the Cadre Sep. 

1) 3) A.G/A&E)!Sr. OIo the (6) 
DAG (A&E) A.G/A&E)/Sr. DAG 

(4) (A&E) 
(5) 

97 	PIJUSH CHAKRABORTY A.A.O Nagaland Assam temporarily 
accommodated 

Meghalaya Assarn Temporarily 
95 	ASHIT DHAR A.A.O accommodated 

Assam Assam Temporarily 
99 	NIRJYAS DAS A A 0 accommodated 

100 NARAYAN DEB NATH A.A.O 
Assam Assam Temporarily 

accommodated 
Assam Assarn Temporarily 

101 SHAMBHU KUMAR NATH A.A.O 
- 

accommodated 
Assam Assam Temporarily 

102 LAKSHMI BHATTACHARJEE A.A.0 accommodated 

103 JAHARBRATA A.A.O 
Assam Assam Temporarily 

BHATTACHARJEE accommodated 
104 BIDYUT SEN AA0  .. 

Assam Assam Temporarily 
PURKAVASTHA accommodated 

Tripura Assam Permanently allocated 
105 SOUMEN CHAKRABORTY S.0 

Assam Assam Permanently allocated 
106 DHIRAJ KUMAR DAS S.0 

Assam Assam Permanently allocated 
107 RANOJ BARMAN S.0 

Meghalaya Assam Permanently allocated 
108 KRISHNA BASI DAS S.0 

Meghalaya Assarn Permanently allocated 
109 PIJUSH KANTI SUR . 

BIMALENDU S.0 
Nagaland Assam Permanently allocated 

110 CHAKRABORTY 
Meghalaya Assam Permanently allocated 

111 ABHIJIT BISWAS S 0 

Meghalaya Assam Permanently allocated 
112 SHOVAN KUMAR KAR S.0 

Mehalaya Assam Permanently allocated 
gUTTAM KUMAR SAHA S.0 

t34 AMlT PATRANABIS S.O 
Permanently allocated 

Meghalaya Assam * Permanently allocated 
115 DIPALI (MANDAL) DAS as 	per provision of M.l.R 

Meghalaya Manipur Permanently allocated 
116 Y. MANAOBI SINGH Sr. A.O 

CHONGTHAM JOY KR. Sr. A.O 
Deputation Manipur Permanently allocated 

117 
SINGH(ll) 

- 	---- --- 

p 



Memo No. AGi Sep/Gr.'B'/2006/ 1430 
Copy forwarded to: 
The Comptroller & Auditor General of India, 
I 0. Bahadur Shah Zafar Marg, 
Indraprastha Head Post Office, 
New Delhi- 110 002. 

I) 

28 July. 2006 

sdi - 
Sr. Deputy Accountant General (Admn. & VLC) 

Memo No. AG! Sep/Gr.'B'/2006/1431-45 
	 28 July, 2006 

Copy for information and necessary action to: 
Copy to: 
• The Pr. Director of Audit, N.F. Railway, Maligaon, Guwahati 781 011 
• 'The Senior Deputy Accountant General (A), 0/0 the A.G. (A&E) Meghalaya 

etc., Shiliong 793 001. 
• The Senior Deputy Accountant General (A&E) Tripura, Agartala 
• The Senior Deputy Accountant General (A&E), Manipur, Imphal 
• The Senior Deputy Accountant General (A&E), Nagaland, Kohima 
• The Secretary to the Accountant General (A&E) Assam Guwahati 781 029 
• All concerned officers 
• Concerned Branch Officers 
• The Private Secretary to the Accountant General. 
• The Pay & Accounts Officer, Local 
• The Steno Gr. II attached to Sr. DAG(A) 
• The StenoGr. I attached to Sr. DAG(P&F) 
• The AAO/Confidential Cell 
'. The Hindi Officer - Hindi version of this order may be issued from his end. 
• Admn 1 Order Book 	I  

	

- - 	 Accounts Officer (Adrnn) 

r1 

'L 	('Jwahat, 
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM 

MAIDAM&AON, BELTOLA, GUWAHATI-781 029. 

Admn.l Order No. 132 	 19 September, 2006 

Consequent upon separation of common Gr. 'B' cadre among A.&E offices in the 

North East region w.e.f 31-07-06 (AN) the following Group 'B' officers have been 

permanently allocated to t11ediTfcs indicated below against their names at column No. 

(7) in order o:l son ion ty. 

t. 	Y.MANAOBI SINGH: OFFICER 
SR. ACCOUNTS 

Jan85 29-09-94 0/a the A.G (A&E) ASSAM 

2 	CHINMOY ROY 
SR. ACCOUNTS Assarn, Guwahati 
OFFICER 

- 

July'80 17-04-96 010 the A.G (A&E) ASSAM 
CHINMOY SR. ACCOUNTS Assarn, Guwahati 

-. 	BHATTACHARJEE OFFICER 

SWADESH KUMAR SR. ACCOUNTS .July80 
. 

10-05-96 O/o the kG (A&E) 
Assam, Guwahati 

ASSAM  

4. DAS OFFICER 
'8G 61-08-96 • 0/a the A.G (AkE) MEGHALAVA 

5 	AMALENDU DASIII) 
SR. ACCOUNTS .. Meghalaya, Shitlong 
OFFICER 

DEBABRATA SR. ACCOUNTS Dec'79 15-01-97 
. 

0/a the A.G (A&E) 
Assarn. Guwahati  

ASSAM 

0. BHATTACHARJEE OFFICER 
Dec80 15-01-97 Deputation MANIF'UR 

CHONGTHAM JOY KR. SR. ACCOUNTS 
SINGH(tI) OFFICER 

Dec'86 15-01-97 0/a the Su. D.A.G MAN IPUR 
SR. ACCOUNTS I 	Ariri ir 	Imnh 	I 

ft N.G. RUTH OFFICER . ' 

Nov83 19-02-97 Deputation ASSAM 
SR. ACCOUNTS 

') RANAJIT DHAR 

11-0-97 0/0 the A.G (A&E) 	. ASSAM 
MUKUR KANTI SR. ACCOUNTS Assarn, Guwahati 10 

• CHOUDHURY OFFICER 

SR.ACCOUNTS Dec80 11-03-97 OlotheA.G(A&E) ASSAM 
BIDVUT . Assam, Guwahati 1. KR.CHOUDHURY OFFICER 

Nov83 21-63-97 O/o the 	r. nAG TRIPURA 
PRANAY BHUSAN SR. ACCOUNTS (A&E) Tripura, Agartala 

2 NAG OFFICER 

PREMENDUKANTI SR.ACCOUNTS bec82 18-02-98 
. 

O/o the A.G (A&E) 
Assani Guwahati  

ASSAM 

13 
• SEN OFFICER 

July85 0203-96 0/a the Sr. D.A.G MANIPUR 
•ATHOKPAM BIREN SR. ACCOUNTS . 

(A&E) Manlpur, Imphal  
14. SINGH OFFICER 

C 
Li7 
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227 RAMAMOY 	 ASSTT ACCOUNTS Nov00 	02-01-06 	
% 	 % BHATTACHARJEL 	OFFICER 

ASSTT. ACCOUNTS Nov'00 	02-0-06 	0/0 Ihe Sr. D.A,G 	TRIPURA ..8 AMRIT LAL DAS 	
OFFICER 	 (ME) Nagaland, 

	

- 	 .----- 
"29 DHRUBAJY TIDED 	ASSTT.ACCOUNIS Nov'00 	02-01-06 	 * OFFICER 

SUDRATA DAs 	ASSTT. ACCOUNTS Nov'00 	O-61-65 	O/o the Sr. D.A.G 	TRIPURA CHOUDHURY 	OFFICER 	 (A&E)Nagalarid, - SURENDRA PRASAD ASSTT. ACCOUNTS Nov'00 	62-'61-66 , 	0/ 	% ROY 	 OFFICER 

27-02-03 232 RAJYA PAL OEOKOTA SECTION OFFICER Nov'00 	 O/o the A.G (A&E) 	MEGHALAYAS 	

Meghataya,SIijtIong 
Nov'01 	- 2905-O3 	O/o the Sr. D.A.G 	TRIPURA 233 .PRANAB KUMAR SHIL SECTION OFFICER 	

, (A&E) Tripura, Agartala 
-. SOUMEN 	 Nov'01 	25-08-03 	O/o the A.G(A&E) 	ASSAM 234 	

RTY% 	SECTION OFFICER 	
Assam, Guwahati 

Nov'01 	22-09-03 	QIo the A.G (A&E) 	ASSAM 235 DHIRAJ KUMAR DAS SECTION OFFICER 	
Assarn, GUWIiaIi 

• PANKAJ 0EV 	
5 	

Nov'01 	11-09-03 	'O/o the A.G (A&E) 	MEGHALAYA 236 CHOWOHURY 	SECTION OFFICER 	 S 	
Meghelaya,ShIlIong 

Nov'01 	30-12-03 	0/c the A,G (A&E) 	ASSAM 237 RANOJ BRMAN 	SECTION OFFICER 	
Assam, Guwahati 

S  

2 	 Nov'01 	30-120 	O/o the A.G (A&E) 	ASSAM 38 KRISHNA BASI DAS 	SECTION OFFICER 	
. 	 Assam, Guwahatj 

GOPAL HANDRA Nov'01 	30-12-03 	0/a Lh Sr. DSA.G 	TRIPLJRA DEVNATH 	 SECTION OFFICER 	
(A&E) Tripura, Agarlala 

	

Nov'01 	' 18-11-04 . O/o tile A.G (A&E) 	ASSAM 240 PIJUSH KANTI StiR 	SECTION OFFICER 	
Assam, Guwahatj 

BIMALENDU 	 S 	
5 	

11-01-05 	- Ol the A,(A&E) 	ASSAM 241 CHAKRABORTY 	SEC1 ION OFFICER 	 S 	 Assarn,Guwahatl 
.5 	

No'O1 	18-d-0' 	0/0 the AG (A&E) 	ASSAM 242 ABHIJIT BISVVAS 	SECTION OFFICER . 	
Assam Guwaliati 

	

Nov'01 ' 18-02-05 	0/c Ihe A.G (A&E) 	ASSAM 243 S 	 I< HOVAN KUMAR AR SECTION OFFICER 	
Assam, Guwahati 

	

-Nov'01 	18-02-OS 	O/o the A.G (A&E) 	ASSAM 24'l UTTAM KUMAR SAHA SECTION OFFICER . 	
Assam, Guwahati 

S  
245 KUMAR 	 Nov'01 	12-01-0 	O/o the A.G (ME) 	MEGHALAYA KARKI 	SECTION OFFICER 	

S  Meghalaya,Shiltong 

	

Nov'01 	11-01-05 	0/0 the AG (A&E) 	ASSAM 246 AMIT PATRANABIS 	SECTION OFFICER 	
Assam, Guwahali 

247 DIPALI (MANDAL) DAS SECTION OFFICER Nov'01 	1802:05 	O/o the A.G (A&E) 	ASSAM
Assam, Guwehati 

IJ ?41t 

	

Nov01 	18-02-0 	0/0 the Sr. D.A.G 	ASSAM HIRESWAR BORO 	SECTION OFFICER 	
: (A&E) Aruliachal 

	

4PRADIP KUMAR DAS 	 May'03 	25-02-05 	010 the Sr. D.A.G
UI 	

ASSAM SECTION OFFICER 	
(A&E) Mizoram, ' 

S 	 May'03 	25-02-05 	0/c Ihe Sr. D.A.G 	ARUNACHAL 250 RATAN DEBNATH 	SECTION OFFICER 	 - 	
• (A&E) Arunachat 	PRADESH 

Prade5h, ShiIIong 

- S 	 ' 
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Memo No. AG! Sep/Gr.'B'/2006/2207 

Copy forwarded to: 
The ComptroUer & Auditor General of India, 
10, Bahadur Shah Zafar Marg, 
Indraprastha Head Post Office, 
New Delhi- 110 002. 

19 September, 2006 

dI- 

Sr. Deputy Accountant General (Admn. & VLC) 

Memo No. AGJ SCp1GL.'B12006/2208-24 	 19 September, 2006 

Copy • to: 
The Pr. Director of Audit, N.F. Railway, Maligaon, Guwahati 781 011 

• The Senior Deputy AccOuntant General (A), 0/0 the A.G. (A&E) Meghataya 
etc., Shillong 793 001. • The Senior Deputy Accountant General (A&E) Tripura, Agartala 

• The Senior Deputy Accountant General (A&E), Manipur, Imphal 
* The Senior Deputy Accountant General (A&E, Nagaland, Kohima 
• The Senior Deputy Accountant General (A&E), Arunachal Pradesh, Shitlong 
• The Senior Deputy Accountant General (A&E), Mizoram, Shillong 
• The Secretary to the Accountant General (A&E) Assam Guwahati 781 029 
• All concerned officers • The Private Secretary to the Accountant General. 
• The Pay & Accounts Officer, Local 
• The Steno Gr. II attached to Sr. DAG(A) • The Steno Gr. I attached to Sr. DAG(P&F) 
• • The AAO/Confidential Cell 

The Hindi Officer - Hindi version of this order may be issued from his end. 

• Admn I Order Book 

Accounts Otficer (Admn) 

/  
Cent 

'thLIflaI 

UL 20Q9 

/-.-._____' b&nj. 
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OFFICE OF THE ACCOUNThNT GENERAL(A&E) ASSAM, 
MAIDAMGAON, BELTOLA, GUWAHATJ-781 029 

Admn.] Order No. 153 	 17 August, 2007 

in compliance with the directions of the Hon'ble Central Administrative 
Tri'ur,a. Gjwahtj Brh. cit 'dc L 	order d.'ited 26-03-(' ir 	Nos 

15"2fXjj. 125,20u6. 143,2006 and 4620)5, tc poiic n cadre separation of Group B 
ofTicr; in the Office of the North East Rcgioi has been reewed by Headquarters office 
prescr[hlng a maximum period of deputation, vide its D.O fetter No. 41 1/LC/95-2006 
dated 30-05-07 read with letter No. 455'1-095-2006 dated 12-06-07. Accordingly, the 
following Group B' officers who are permanently allocated to the Office of the A.G 
'A&E). Assam, Guwahatj but could not he accommodated for want of vacancy in hj 
office are hereby transferred and posted ou deputation basis to the office (s) as shown 
below, for a maximum period of 4 years or till the time vacancy arises in the parent 
office, whichever is earlier, w.e.f the date of ioining in the new place of posting against 
this order. 

	

present p!ace of 	Place of posting on SI 	
D's'ia' 	pasting 	deputation 

ion 
No 	Name 	 0/c the AG (A&E) 	O/o the A.G (A&E)/S 

DAGA&E) 

DILIP KUMAR OAS(IU) 	Sr. A.o 	Assarn 	 Arunachal 

ASHUTOSH SUTRADHAR A.A.0 	Assam 	
Pradesti'Stilltoig 

SHILPI DEY 	 A.A.O 	Assam 	 Arunachal i 
Pradesh, Shillong 

4 AMULYA SARMA 	A.A 0 	Assarn 	
Pades,SMIong 

E SIRAZUDDIN AHMED 	A.A.0 	Assarn 	
Pradesh 	r----_ 6 DEBA PRASAD 	

A A 	Assarn 	 Arunaciai  
• BHATTACHARJEE 	S 	 Pradesh, Shilong 

/ 

	

Assarn 	 Arunacrial . 	, 7 SANKAR D.AS 	A A 	
Pradegh Shitong / 

RATAN KUMAH L)EY 	A.A.O 	Assa'r 	
Pradesh.ShIong 	 ,J 

9 KUNTAL SAHA 	A.A 0 	AssarT rv1zoraT-  Aavil 

13 ARLIF BLRA.GOl-AJN 
	

AAO 	L,SS2fl- 
	 M!zo'arn Aizawl 	 , Si 

	

I 	- 
1110— 

p 
/ 



c 
/ 

KAMALENDU 111 	
B1-tAflACI-(ARJEE(I,) &A 	 Assam Mizoram A2awi 

12. KAL.PANA RANI DEB A.A.O 	Assam Mizoram Aizawl 

13 SANJAY RANJAN 0EV A.A 0 	MehaIaya Mizoram. Azawl 

14 8I0y KUMAR MANDAL 	A.A.O 	Assam Mizoram. Aizawl 
15 SABYAsACHI 

CHOJDHUy A 	 Meghalaya Naca!a-d Kohjm 

HBAJYOT DEE A. 	0 Asa Manpr . lmpnai  
17 ALOK KR 

CHAKRABQRry 
MeghaIay Mzrarn Aizal w 

. cu 
18 8SWAJ!T DUflA S.O 	Meghala/a Arunacliat 

SADHAN CHANDRA Megra1aya 
Pradesh Sh,tlong 

PAUL Arunchai 
. Praesh Shillong 

20 ASHISH BANERJEE SO 	Meghalaya Manipur, Irnphat 

2 	HITESH CH KALITA S.0 	 Meghalaya Man,ptjr, Imphal 

On transfer they 	stand released from their respective offices 	w. e. f. 3 1-08-07 
(AN) to enable them to join in their new place of posting on deputation basis. 

[Authority A.G's Order dated at p161 	N in tile No. Admn.1!Cadrc NE Separation Gr. 
'B 72003-01 

(T.M.Roy) 
Sr. Deputy Accountant General (Adrnn.) 

..No. Adxnn.1,'Cadre NE Separationr 	Bi2753 17A Ligiist, 207 

The Comptroller & Auditor General of india, 

IC. Bahadur Shah Zafar Marg. 

Indraprasiha ikad Post Office. 

New Delhi- 110 002. 

(o') 
'\ccjunlaiU General (Amn. 

1 
Gentra I Admjngst,p 
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THE GRADATION LEST AS ON 01-03-2008 PREPARED IN ACCORDANCE WITH THE bIRECTIONS 

CONTAINED IN THE COMPTROLLER AND AUDITOR GENERAL OF INDIA'S CIRCULAR NO. NGE/23/1988 

ISSUED UNDER LETTER NO. 233-N.2/34-88 DATED: 17/03/1988, CIRCULAR NO. NGE/31/1989 ISSUED UNDER 

LETTER NO. 427-N.2/189 DATED: 26/04/1989, CIRCULAR NO. NGE/67/1989 ISSUED UNDER LETER NO. 749-

N.2/89 DATED : 06/09/1989 AND CIRCULAR NO. 11-NGE ISSUED UNDER LETTER NO. 191-N.2/54-92 DATED: 

20/04/1993. 

NOTHING IN THIS LIST IS TO BE TAKEN AS CONVEYING ANY SANCTION OR AUTHORITY OR MAY 

BE HELD TO SUPERSEDE ANY STANDING RULES OR ORDERS OF THE CENTRAL GOVERNMENT WITH WHICH 

IT MAY BE AT VARIANCE. 

CA, 

0 	
UG 2009 

PINUEL BASUMATARY 
ACCOUNTANT GENERAL (A&E) ASSAM 

GUWAHATI 
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SECTION- I 

LIST OF CLASS - I OFFICERS IN THE OFFICE OF THE ACCOUNTANT GENERAL (A&E) 
A5SAM, GUWAHATI AS ON 01-03-2008 

SANCTIONEb 5TENGTH 

	

PERMANENT 	 TEMPORARY 

Accountant General 	 - 

t •I. 

Sr. Deputy Accountant General (Admri) 	 - 

Deputy Accountant General (P&F)  

Deputy Accountant General (A/Cs & VLC) 	 - 

Welfare officer 	 - 

Total Sanctioned strength of Gr A officers 	 5 
Total actually employed Gr. A officers 	 5 

.Shri Pinuel Basumatary, IA & AS, Accountant General (A&E) Assam, Guwahuti. 	 * 
Shri R. C. bus, IA & AS, Sr. beputy Accountant General (Admn) Assam, Guwuhati. 
Shri A. B. Purkayastha, IA & AS, Deputy Accountant General (A/cs & VLC) Assam, Guwahati 
Shri Ainul Huque, IA & AS, Deputy Accountant General (P&F) Assom, Guwahati 
Smti. Nuinu A. Kumur, IA & AS (on study leave) 



I 
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SECTION - II 

Name of Cadre Permanent Temporary Casual Total Remarks 

Strength Strength Strength 
Sr. Accounts Officer - 20 1 21 

Accounts Officer - 6 2 8 

Asstt. Accounts Officer - 62 3 65 

Section Officer 10 5 1 16 2 posts of 5.0. kept in abeyance for 2 
sanctioned post of AOs(Casual). 	- 

Supervisor - - - - 

Sr. Accountant 336 74 08 418 Out of 186 EDP posts, only 87 are in 
operation. 

The following posts of Sr. 
Acctts./Acctts./Clerk/Typists have 

kept in abeyance for EDP post:- 
Sr. Acctt.51 
Acctts 06 

I:'. C/Ts______ 30 



4 5 6 7 8 9 10 

NEITHER 01/03/65 18/02/05 * 	ON PROB. NOV01 CIT 7100 

02101/91 01/07/93 01/02/08 

NEITHER 11101/64 18/02/05 * 	ON PROB. NOV01 C/T 7100 

19/06/92 01/01/95 01/02/08 

NEITHER 26/07172 11/01/05 ONPROB. NOV01 CIT 7100 

26/05/95 27/05/97 01/01108 

SC 21/01/75 18/02/05 * 	ON PROB. NOV01 CIT 7100 

11/01/96 12/01/98 01/02/08 

ST 27/07/72 18/02/05 * 	ON PROB. NOV01 CIT 7100 

15/05/96 16/05/98 01/02/08 

NEITHER 21/02/62 25/02/05 ON PROB. MAY 03 C/T 8500 

27/04/85 28/09/89 01/02/08 

NEITHER 26/04/63 25/02/05 * 	ON PROB MAY 03 CIT 8500 

31/10/85 28/09/89 01/02108 

NEITHER 01/11/62 15/04/05 * 	ONPROB. MAY03 CIT 

27/10/86 01/08/91 

SC 19/01172 30/03/05 * 	ON PROB. MAY03 ACCTT 

15/05/95 01/03/98 

2 	 3 

ASGHE2020250 SHRI SHOVAN KUMAR KAR 

3COM 

AGHE2020251 SHRI UTTAM KUMAR SAHA 

S.A.  

A&GHE2020253 SHRI AMIT PATRANABIS 

SMTI DIPALI DAS 

sGHE2020255 SHRI DHIRESWAR BORO 

-'9 

ASGHE2020256 SHRI PRADIP KUMAR DAS(I) 

SHRI ALOK KUMAR CHAKRABORTY 

ARSLE22026 01 SHRI BISWAJIT DUTTA 

UC20253 	SHRI NIRMAL SINGH 

11 

ON DEPUTATION TO 
THE 0/0, THE 
SRDAG(A&E) 
ARUNACHAL 
PRADESH, SHILLONG 

ON DEPUTATION TO 
THE 0/0. THE 
TELECOMMUNICATIO 
N, CHANDIGARH 
WEF 02/0412005. 
EXTENDED UPTO 
01/04/2008. 

64 SHRI SADHAN CHANDRA PAUL NEITHER 	18/05/70 01/04/05 	* ON PROB. 	MAY03 	CIT 

10/04/90 	 01/07/93 

ON DEPUTATION TO 
THE 0/0, THE 
SR DAG(A&E) 
ARUNACHAL 
PRADESH, SHILLONG 

D Page2of3 
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=4 fft - 110002 
OFFICE OF THE 

COMPTROLLER & AUDITOR GENERAL 
OF INDIA 

10, BAHADUR SHAH ZAFAR MAflC3, 
New DelhI -110 002 

1it / DATE zy May 2009 

To 

All head of Ofuices. 
(As per mailing list) 
Principal Director (Commcrcial)-Local 
l)ircc(or (P)-Local 

Si ib ject :- R e-dcsigiial ion of the merged cadre of Section ( ) Ilicer and Assistant Accounts I Audit 
( )liicer aini classi ticatioii tlieieoi. 

Sir / IviadanI, 

M illistry of Finance had 'idc Noti lic;ilioii tinder ( R 622(I.) dated 29.08.2008 upgraded 
the pre - revised pay scalcs ('Ii Section ()Iiiccr and Assistant Audit ()Fticcr / Assistant Accounts 
( )Ii'kcr and placed iIein iii a coninioii Pay ftuid ( PU-2 Rs. 900 - 100) with (hade l'ay of ls. 
I8()0/- Ineigilig ot (lie posis of Section ( )I tic'.i and Assistiiiii •\ecotllils / Au(Iit ()fticer. 

('onscqtieiitly, it has heeii decided tha the lilelged cadie of Section Officer and Assistant 
Accounts / Audit ( )lIicer vil I he re-designated as Assistant Accounts ( )Flicer / Assistant Audit 
Officer and will he elassi lied as Group 'U' ( iazetted. ]ill such time the new RRs are framed, the 
piwnolions to (lie new cadre of A,\() would he made in tciiiis oF existing RRs ofSO cadrc 

lliis vill t.ikc citeet fio,ii the (Lite ol issue (II this leitci. 

C Pen t r~a~, 
Att ( (itn()ti(ihh1 	md Aihitor(incrmI(N 

0 UG 2099 

VV  

7 
• 	

' 
'H'' / ('tOfl( • 2:123.1.110, ?2:31 7; 1 	 imi / 1eIrqiarn At 1GEt_ NEW DELI It 
mu/Telex 031 - 65981,031 - 65847 	'i't/Fax 91-11-23235446. 91-11-23234014 

?A/¼rrAJr 



RnKe.: ' 

To, 
The Accountant General 
0/0 the A.G.(A&E) Assam, Maidamgaon, 
Beltola, Guwahati. 

Thrugh Dy.A.G(Admn) 

Subject: Regarding transfer to deficit Office. 

Madam, 
I have the honour to lay down a few lines for your kind consideration. 

That Madam, it came to know that as per Head Quarter circular Junior most Asstt 
Accounts Officer i.e. now re-designed Asstt. Accounts Officer from Section Officer w.e.f 
27/5//09 have to transferred from this Office to deficit Office i.e. A.G. Arunachal, AG. 
Mizoram etc. 

That Madam, it may be mentioned that 1 have already been worked at deficit office 
about 18 months on Promotion and returned to this Office after cadre separation on the basis of 
Head Quarter separation 80/20 Policy. 

That Madam, I have already been permanently allocated in the 0/0 the A.G.(A&E) 
Assam as per Adrnn- 1 order No. 132, dt: 19/9/06 against the post of Section Officer. 

That Madam, now I have been suffering from so many problem, such as my health 
condition is not permit to work in outside office because my Gold bladder operation and 
ERCP also. 

Further, I am the only one member of my family to look after my dependent family 
members, specially my 4 months old year son. 

Therefore, I request you kindly look into the matter and to consider my prayer so that I 
can able to work sincerely and smoothly in the 0/0 the A.G (A&E) Assam and for this act I 
shall ever grateful to you. 

Yours faithfully' 

(UTTAM KR. S HA) 
AAO/GE-8 

Copy to:- 
The Secretary. Accounts Category II Association, Assam, Guwahati 
for information and necessary action at their end. 

1 ~'42rlkri~, 	 I-. 	 .. 

QJ 
- 	 ( t 

(JI 

UG 



OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM 
MAIbAMGAON, BELTOLA, GUWAHATI-781 029. 

Admri.-1 Order No. 204 	 August 6, 2009 

In pursuance of Headquarters' instructions contained in its letter No. 553-NGE 

(App.)/28-2007/Pt. II dated 17.07.2009, the following officers of the office of the A.G. (A&E), 

Assam are hereby transferred and posted on deputation basis to the Office (s) as shown below 

against their names, for a maximum period of four years from the date of taking over charge, on 

the same condition as prescribed in the policy for separation of Gr. 'B' cadre. 

SI Name of the officer Designation Place of posting on deputation basis 
No. Shri ISmti.  

I Alok Kr. Chakraborty AAO 0/0 the A.G. (A&E), Mizoram, Aizwal vice 
Shri Ajit Kr. Deb, AAO 

,_-2 Pradip Kurnar Das (I) AAO O/o the A.G. (A&E), Mizoram, Aizwal vice 
Shri Binoy Kr. Mandal, AAO 

3 Uttam Kr. Saha AAO O/o the Sr. DAG (A&E) Nagahand, Kohima 
vice Shri Sabyasachi Chowdhury, AAO 

4 Amit Patranabis AAO O/o the Sr. DAG (A&E) Nagaland, Kohima 
vice Shri Ramamoy Bhattachaijee, AAO 

On transfer they stand released from the office of the A.G (A&E), Assam w.e.f 

10.08.2009 (F.N)to enable them to joir in their new place of posting on deputation basis. 

I 
[Authority: A.G's Order dated 05.08.2009 at p/33Nin  file No. Admn.]/CadreNE Separation Gr. 

'13 '/2008-09] 

sd/- 
(A. B. Purkayastha) 

Deputy Accountant General (Admn.) 

No. Admn. I/Cadre NE Separation Gr. 'B'/2008-09/2462 
	

August 6, 2009 

The Asstt. Comptroller & Auditor General (N), 
O/o the Comptroller & Auditor General of India, 
10, Bahadur Shah Zafar Marg, 
New Delhi- 110 124. 

sd/- 
(A.B. Purkayastha) 

Deputy Accountant General (Admn.) 

a 
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No. Admn. I/Cadre NE Separation Gr. 'B'/200809/246383 	 August 6, 2009 

Copy forwarded for information and necessary action to: 

I. The Pr. Director of Audit, N.F. Railway, Maligaon, Guwahati 781 011 
The Senior Deputy Accountant General (Admn.), 0/0 the A.G. (A&E), Meghalaya, 
Shillong. 
The Accountant General (A&E), Mizoram, Shri Ruathranga Building, Dinthar, 
Aizwal-796 001. He is requested to release Shri Ajit Kr. Deb, AAO as soon as Shri 
Alok Chakrobarty, AAO joins his office and Shri Binoy Kr. Mandal, AAO as soon as 
Shri Pradip Kumar Das (1), AAO joins his office. 
The Sr. Deputy Accountant General (Admn.), 0/0 the Sr. DAG (A&E), Nagaland, 
Kohinia. He is requested to release Shri Sabyasachi Chowdhury, AAO as soon as 
Shri Uttam Kr. Saha, AAO joins his office and Shri Ramarnoy Bhattacharjee, AAO 
as soon as Shri Amit Patranabis, AAO joins his office. 
All concerned Branch Officers 
Shri Alok Kr. Chakraborty, AAO. He is directed to report to the O/o the A.G. 
(A&E), Meghalaya, Shillong. 
Shri Pradip Kr. Das (1), AAO. He is directed to report to the 0/0 the A.G. (A&E), 
Meghalaya, Shillong. 
Shri Uttam Kr. Saha, AAO. He is directed to report to the 0/0 the Sr. DAG (A&E), 
Nagaland, Kohima. 
Shri Aniit Patranabis, AAO. He is directed to report to the O/o the Sr. DAG (A&E), 
Nagaland, Kohima. 
Shri Ajit Kr. Deb, AAO, 0/0 the A.G. (A&E), Mizoran -i, Aizwal. 
Shri Binoy Kr. Mandal, AAO, 0/o the A.G. (A&E), Mizorani, Aizwal. 
Shri Sabyasachi Chowd' 	.k.AO.  ()/ the Sr. DAG (A&E), Nagaiand, Kohima. Shri Ramamoy Bhattachaijee, AAO, 0/0 the Sr.1DAG (A&E), Nagaland, Kohirna. The Pvt. Secretary to the A.G. 
The Pay & Accounts Officer 
The Steno Gr. II attached to DAG (Admn.) 
The Steno Gr. I attached to DAG (P&F) 
The AAQ/ Confidential Cell 
Hindi Cell 
Adnin. I Order Book. 

(S. Dhar) - . 
	 Sr. Accounts Officer (Adrnii.) ,. 


